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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-IT)
NOTIFICATION

Jaipur, September 15, 2010
No. F. 2 (29) Vidhi/2/2010.-In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased to
authorise the publication in the Rgjasthan Gazette of the following
trandation in the English language of the Rajasthan Panchayati
Ra (Sanshodhan) Adhiniyam, 2010 (2010 Ka Adhiniyam
Sankhyank 20) :—

(Authorised English Translation)

THE RAJASTHAN PANCHAYATI RAJ (AMENDMENT)
ACT, 2010
(Act No. 20 of 2010)

[Received the assent of the Governor on the 13" day of
September, 2010]

An
Act

further to amend the Rajasthan Panchayati Raj Act, 1994.
Be it enacted by the Ragjasthan State Legislature in the Sixty-
first Year of the Republic of India, as follows:-
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1. Short title and commencement.—(1) This Act may be

called the Raasthan Panchayati Raj (Amendment) Act, 2010.
(2) It shall comeinto force at once.

2. Amendment of section 89, Rajasthan Act No. 13 of
1994.- In section 89 of the Rgasthan Panchayati Rg Act, 1994
(Act No. 13 of 1994), hereinafter referred to as the principal Act,-

(@ in sub-section (1), for the existing punctuation mark
""", appearing a the end, the punctuation mark "."
shall be substituted;

(b) the existing proviso of sub-section (1) shal be
deleted;

(c) in sub-section (6), the existing expression "on the
posts specified in clauses (i), (ii) and (iv) of sub-
section (2) and on the posts encadred under sub-
section (3)" shall be deleted; and

(d) the existing sub-section (6-A) shall be deleted.

3. Amendment of section 90, Rajasthan Act No. 13 of
1994.- In clause (@) of sub-section (2) of section 90 of the principal
Act, for the existing expression "except the posts specified in
clause (iii) and (v) of sub-section (2) of section 89", the expression
"except the posts specified in clause (v) of sub-section (2) of
section 89" shall be substituted.

B A1,
Principal Secretary to the Government.
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Government Central Press, Jaipur.
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, September 15, 2010

No. F. 2 (32) Vidhi/2/2010.—In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased to
authorise the publication in the Rgjasthan Gazette of the following
tranglation in the English language of the Rajasthan Panchayati Raj
(Divteeya Sanshodhan) Adhiniyam, 2010 (2010 Ka Adhiniyam
Sankhyank 21) :—

(Authorised English Translation)
THE RAJASTHAN PANCHAYATI RAJ (SECOND
AMENDMENT) ACT, 2010
(Act No. 21 of 2010)

[Received the assent of the Governor on the 13" day of
September, 2010]

An
Act

further to amend the Rajasthan Panchayati Raj Act, 1994.

Be it enacted by the Rgasthan State Legislature in the
Sixty-first Year of the Republic of India, asfollows.—

1. Short title and commencement.—(1) This Act may be
caled the Ragasthan Panchayati Rg (Second Amendment) Act,
2010.

(2) It shall comeinto force at once.

2. Insertion of section 91-A, Rajasthan Act No. 13 of
1994 —After the existing section 91 of the Rajasthan Panchayati
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Ra Act, 1994 (Act No. 13 of 1994), the following new section
shall be inserted, namely:—

“91-A. Disciplinary powers of District Programme
Coordinator and Programme Officer —(1) Notwithstanding
anything contained in this Act or any other law for the time
being in force—

(@ in the case of al the officers and servants,

other than the Chief Executive Officer, of a
Panchayati Rg Institution, whether appointed
by such Panchayati Rgj Institution or the State
Government, the District  Programme
Coordinator; and
(b) in the case of al the officers and servants,
other than the officers referred to in section 79,
of a Panchayati Ra Institution at block and
village level, the Programme Officer—
shall have power to conduct disciplinary proceedings
against, and to inflict punishment on, such officers and
servants in respect of the misconduct committed by such
officers or servants in connection with the duties and
functions assigned to them under the Mahatma Gandhi
National Rural Employment Guarantee Scheme or under
any other scheme of the Central Government or the State
Government :

Provided that no person shal be dismissed or
removed from service in exercise of the powers under this
sub-section unless the authority exercising power under this
sub-section is appointing authority of such person.

(2) Subject to the provisions of sub-section (1),
rules 13, 14, 16, 17 and 18 of the Rajasthan Civil Services
(Classification, Control and Appeal) Rules, 1958, as
amended from time to time, shall apply to the disciplinary
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proceedings and punishment under this section with such
modifications as may be necessary including the
modification that references to appointing authority or
disciplinary authority therein shall be construed as
including reference to the District Programme Coordinator
and the Programme Officer.

(3) An appea may be preferred—

(@) against an order made by the Programme
Officer to the Digtrict Programme Coordinator;
and

(b)against an order made by the District
Programme Coordinator to the State
Government.

(4) An appeal may be preferred under sub-section
(3) within a period of ninety days from the date of the order
appealed against and the time taken for obtaining a copy of
such order shall be excluded from the said period.

(5) Every order made by the District Programmed
Coordinator or the Programme Officer shall be endorsed
and communicated immediately to the appointing authority
and to the officer to whom the officer or servant, against
whom order is made, is subordinate and such superior
officer shall be bound to execute such order.

(6) For the removal of doubts it is hereby clarified
that nothing in this section shall be construed as
diminishing the powers of any other disciplinary authority
under this Act or any other law for the time being in force,
however, if any action has been initiated or taken against
any officer or servant under this section, no action shall be
initiated or taken by any other authority on the basis of
same facts or conduct.
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Explanation.—For the purposes of this section,—

(i) “District Programme Coordinator” means the
District Programme Coordinator as defined in the
Mahatma Gandhi Nationa Rura Employment
Guarantee Act, 2005 (Centra Act No. 42 of
2005) and includes an officer designated as such
in or under any scheme of the Centrd
Government or the State Government;

(ii) “Programme Officer” means the Programme
Officer as defined in the Mahatma Gandhi
National Rura Employment Guarantee Act,
2005 (Central Act No. 42 of 2005) and includes
an officer designated as such in or under any
scheme of the Central Government or the State
Government; and

(iii) “Mahatma Gandhi National Rural Employment
Guarantee Scheme” means the Scheme notified
by the State Government under sub-section (1)
of section 4 of the Mahatma Gandhi National
Rural Employment Guarantee Act, 2005
(Central Act No. 42 of 2005).”.

HfUet ATa,
Principal Secretary to the Government.
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)

NOTIFICATION
Jaipur, March 27, 2011

No. F. 2 (16) Vidhi/2/2011.— In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased to
authorise the publication in the Rajasthan Gazette of the following
translation in the English language of the Rajasthan Panchayati
Raj (Sanshodhan) Adhiniyam, 2011 (2011 Ka Adhiniyam
Sankhyank 9):—

(Authorised English Translation)
THE RAJASTHAN PANCHAYATI RAJ
(AMENDMENT) ACT, 2011
(Act No. 9 of 2011)

[Received the assent of the Governor on the 25" day of
March, 2011]

An
Act

further to amend the Rajasthan Panchayati Raj Act, 1994.

Be it enacted by the Rajasthan State Legislature in the
Sixty-second Year of the Republic of India, as follows:—

1. Short title and commencement.—(1) This Act may be
called the Rajasthan Panchayati Raj (Amendment) Act, 2011.

(2) It shall come into force at once.
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2. Amendment of section 75, Rajasthan Act No. 13 of
1994.-In the proviso of sub-section (4) of section 75 of the
Rajasthan Panchayati Raj Act, 1994 (Act No. 13 of 1994), for the
existing expression “test audit of such accounts”, the expression
“audit of such accounts and such audit report shall be laid before
the State Legislature by the State Government” shall be

substituted.

G 79 T,
Principal Secretary to the Government.
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Government Central Press, Jaipur.
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, April 10, 2013

No. F. 2 (20) Vidhi/2/2013.—In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased to
authorise the publication in the Rajasthan Gazette of the
following translation in the English language of the Rajasthan
Panchayati Raj (Sanshodhan) Adhiniyam, 2013 (2013 Ka
Adhiniyam Sankhyank 10):—

(Authorised English Translation)
THE RAJASTHAN PANCHAYATI RAJ (AMENDMENT)
ACT, 2013
(Act No. 10 of 2013)
[Received the assent of the Governor on the 9™ day of April, 2013]
An
Act

further to amend the Rajasthan Panchayati Raj Act, 1994.
Be it enacted by the Rajasthan State Legislature in the
Sixty-fourth Year of the Republic of India, as follows:-
1. Short title and commencement.- (1) This Act may be
called the Rajasthan Panchayati Raj (Amendment) Act, 2013.
(2) It shall come into force at once.
2. Amendment of section 65, Rajasthan Act No. 13 of
1994.- The existing clauses (b) and (c) of sub-section (1) of section
65 of the Rajasthan Panchayati Raj Act, 1994 (Act No. 13 of
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1994), hereinafter in this Act referred to as the principal Act, shall

be deleted.
3. Amendment of section 69, Rajasthan Act No. 13 of

1994.- In sub-clause (ii) of clause (c) of section 69 of the principal
Act, for the existing expression “half percent”, the expression “one
percent” shall be substituted.

YSHIT I,

Principal Secretary to the Government.
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Government Central Press, Jaipur.
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, April 1, 2015

No. F. 2 (4) Vidhi/2/2015.-In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased to
authorise the publication in the Rajasthan Gazette of the Following
translation in the English language of Rajasthan Panchayati Raj
(Sanshodhan)  Adhiniyam, 2015 (2015 Ka Adhiniyam
Sankhyank 7):-

(Authorised English Translation)
THE RAJASTHAN PANCHAYATI RAJ (AMENDMENT)

ACT, 2015
(Act No. 7 of 2015)
[Received the assent of the Governor on the 1* day of April, 2015]

An
Act

further to amend the Rajasthan Panchayati Raj Act, 1994.

Be it enacted by the Rajasthan State Legislature in the
Sixty-sixth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Panchayati Raj (Amendment) Act, 2015.

(2) It shall be deemed to have come into force on and from
8" December, 2014.

2. Amendment of section 19, Rajasthan Act No. 13 of
1994.- In section 19 of the Rajasthan Panchayati Raj Act, 1994
(Act No. 13 of 1994), hereinafter referred to as the principal Act,-

(1) after the existing clause (p) and before the existing
proviso, the following new clause shall be inserted,
namely:-

“(q) does not have a functional sanitary toilet in the
house and any of his family members defecate in
the open:”;
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(i) the existing Explanation shall be renumbered as
Explanation-I; and
(ii1) after the Explanation-I so renumbered, the following
new Explanation shall be added, namely:-
“Explanation-II.- For the purpose of the clause (q) of
this section-
(1) “sanitary toilet” means a water
sealed toilet system or setup
surrounded by three walls, a
door and a roof; and
(i) “family members” means
spouse of such person, children
and his parents living with such
person.”.

3. Repeal and savings.- (1) The Rajasthan Panchayati Raj
(Amendment) Ordinance, 2014 (Ordinance No. 1 of 2014) is
hereby repealed.

(2) Notwithstanding such repeal, all things done, actions
taken or orders made under the principal Act as amended by the
said Ordinance shall be deemed to have been done, taken or made
under the principal Act as amended by this Act.

&9 Agead,

Principal Secretary to the Government.
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St 38 frges 3R Jifaard
1t S )t I o) SR | 3
safage, 2009 (2009 @ r
Fearg fAfAwE §@ 35 &
4RT 2 & @US (3) H Gar amm
gl"l




AT 4 (h) ST ITST—U3, 37Ul 1, 2015 3(3)
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, April 1, 2015

No. F. 2 (5) Vidhi/2/2015.-In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased to
authorise the publication in the Rajasthan Gazette of the Following
translation in the English language of Rajasthan Panchayati
Raj(Dviteeya Sanshodhan) Adhiniyam, 2015 (2015 Ka Adhiniyam
Sankhyank 8):-

(Authorised English Translation)
THE RAJASTHAN PANCHAYATI RAJ (SECOND

AMENDMENT) ACT, 2015
(Act No.8 of 2015)
[Received the assent of the Governor on the 1% day of April, 2015]

An
Act

further to amend the Rajasthan Panchayati Raj Act, 1994.

Be it enacted by the Rajasthan State Legislature in the
Sixty-sixth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Panchayati Raj (Second Amendment)
Act, 2015.
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(2) It shall be deemed to have come into force on and from
20" December, 2014.

2. Amendment of section 19, Rajasthan Act No. 13 of
1994.- In section 19 of the Rajasthan Panchayati Raj Act, 1994
(Act No. 13 of 1994), hereinafter referred to as the principal Act,-

(1)

(ii)

(iii)

in clause (q), for the existing punctuation mark “:”

appearing at the end, the punctuation mark “;” shall

be substituted;

after the clause (q), so amended and before the

existing proviso, the following new clauses shall be

inserted, namely:-

“(r) in case of a member of a Zila Parishad or a
Panchayat Samiti, has not passed secondary
school examination of the Board of
Secondary Education, Rajasthan or of an
equivalent Board,

(s) in case of a Sarpanch of a Panchayat in a
Scheduled Area, has not passed class V from
a School; and

(t) in case of a Sarpanch of a Panchayat other
than in a Scheduled Area, has not passed
class VIII from a School:”’; and

after the Explanation-II, the following new

Explanation shall be added, namely:-

“Explanation-IIL- For the purpose of the clauses (s) and

(t) of this section-

(1) “Scheduled Area” means the
Scheduled Area as referred to in
clause (1) of article 244 of the
Constitution of India; and

(i) the word "School" shall have the
same meaning as assigned to it in
clause (n) of section 2 of the Right of
Children to Free and Compulsory
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Education Act, 2009 (Central Act
No. 35 0f2009).”.
3. Repeal and savings.- (1) The Rajasthan Panchayati Raj
(Second Amendment) Ordinance, 2014 (Ordinance No. 2 of 2014)
is hereby repealed.

(2) Notwithstanding such repeal, all things done, actions
taken or orders made under the principal Act as amended by the
said Ordinance shall be deemed to have been done, taken or made
under the principal Act as amended by this Act.

&ge ATgLay,

Principal Secretary to the Government.
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